- Through Speed Post.
OFFICE OF THE DISTRICT & SESSIONS JUDGE (HQs)::
: : TIS HAZARI COURTS::DELHI f
, 974 P 5
G6FA 6672 oo/ §
No.S /Purchase ‘Cell/2018 Dated o/ .
LIMITED TENDER IN TWO BID SYSTEMS
To, i
1. The Manager, Kendriya Bhandar, West Block VIII, Wing-lll, Ground Floor, R.K. Puram, New Delhi.
2. The Manager, NCCF India Ltd., 92, Deepali Building, 6t Floor, Nehru Place, ND.
3. The Manager, DSIDC, Admn. Block Okhla Phase-I, Near Police Station, New Delhi.
4. The Manager DCCW Store Limited, Karam Pura Road, Mot Nagar, New Delhi-15
5. The Manager, Delhi State Consumer Co-operative Federation Ltd. E-579 Palom Exin. (Ramphal Chowk)
Sector-7, Dwarka, New Delhi-110077
6. "The Manager, Sudhar Sabha Consumers Co-operative Store Ltd., DDA Shop No. A/1 Market, B-4, Lawrence
Road, Delhi-35.
7. - Notice Board:- At Tis Hazari, Patiala House, Karkardooma, Saket, Dwarka and Rohini Coutts, for information
to other Government stores/Emporium/General enderers.
}/ District Court Website Committee, Tis Hazari Courts with the request to place the tender form on the website
of District Court, Delhi and proof of uploading be also sent to this office.
9. M/s Uneecops Technologies Ltd., C-185, Phase-l, Naraina Industrial Arec, New Delhi-1]0028
10. M/s Ricoh Indja Limited 2nd Floor, Sector-125, Noida Windsor IT Park.
11. M/s Global Solution, B-298/A, Street No. 13, Bhajan Pura, Delhi-110053
12. M/s Softek Office Products (P) Ltd., 203, Laxmi Bhawan, 72, Nehru Place, New Delhi-11001 9
13. M/s Kyocera Document Solution India Private. Limited, Second Floor, Tower C, Cenfrum Plaza, Golf
Course Road, Sector-53, Gurgaon-12202
14. M/s Sharp Business Systems (India) Private Limited, Plot No. A9, 3rd Floor, BITS Towers Sactor 125, Noida
Gautam Budh Nagar District Uttar Pradesh.
15. M/s Planet 9X|Technologies, 207/2, Second Floor, DDA Building No. 2, District Centre, Janak Puri, New
Delhi-110058
Sub: (1) Purchase of 39 nos. of Trolleys (as per sample available in the office) for the use of
newly purchased Photocopier Machines to be supplied at different District Court
Complexes :
EMD :- < 5,000/-
* Limited tenders are invited in two bid systems i.e. Technical & Financial bid separately for Purchase of 39 nos.
of Trolleys for the use of newly purchased Photocopier Machines. The Technical Bid should contain the details
specificafions/description along-with necessary documents as mentioned in the terms & Conditions. The
Financial Bid should contain competitive price for the subject item and other relevant description.
= The quotation / tenders complete in all respect must be put only in the tender box placed in room no. 09
Ground Floor, Tis Hazari Courls, Delhi on or before 07.02.2018 by 4:15 P.M. which will be opened on the
same day or some other day in the presence of tenderers.
TERMS & CONDITIONS

1. The tenderers are required to submit two sealed envelopes. One envelope should contdin technical bid
and the other financial bid. Both these envelops must be contained in a big single envelg pe. On the said
Big single envelope the name of the article must be mentioned clearly for which quot ntion/quotations
has/have been called. :

2. The name of bid i.e. Technical or Financial as contained in both these envelopes must be mentioned on
both the envelopes separately.

3. The tender must be accompanied with sample of the item. Without sample of the item, terder shall not be
considered. The sample should be submitted at Purchase Cell, Room no. 214, 2nd floor, Tis Hazari Courts,
Delhi.

4. Each sample should be marked and numbered by the firm, clearly visible, failing which the sample may
not be considered.

5. The financial bid/bids of only those tenderer/tenderers shall be considered who are eligible|and qualified in
their technical bid.

é. "IN CASE THE EMD OF BIDDER IS LYING IN THIS DEPARTMENT FOR ANY PREVIOUS SUCCESSFUL OR
UNSUCCESSFUL TENDER, THE SAID EMD SHALL NOT BE CONSIDERED WHILE EVALUATING THIS| TENDER. ONLY
THE BIDS WITH FRESH EMD SHALL BE CONSIDERED. THE DATE OF EMD SHOULD BE POST PUBLICATION DATE.
THE EMD HAVING PRE PUBLICATION DATE SHALL NOT BE CONSIDERED",

7. Quotations through byhand, courier, post (i.e. Speed Post, Regd. Post etc.) and any other means, shall not
be accepted/ entertained in any case. !

The tenderers must have PAN number & copy of the same be also enclosed with Technical Bid.
. The tenders/Quotations received after due date and time shall not be considered.

10. Rates should be quoted in tender exclusive of all applicable taxes (GST) and the BID should be valid for a

period of 90 days.
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. The rates as well as supply should be F.OR. Tis Hazari, Karkardooma, Paticla House, Rohini
- The Department may waive any minor infirmify or non conformity or iregularity in a bid w

. The tenderers are required to attach either photocopy of current Sales Tax Clearance Certifi

2.

o Tehderer/'ﬁrm/con’frac‘tor/sUpp!ier‘and Delni Courts alone would have the Jurisdiction.

. The department reséﬁves the right to impose any other condition af the time, of placing order.

apply. Also the firm must submit proof of depositing Sales Tax/VAT. Copy of filing of VAT Ret
Financial Year i.e. 2016-17 be also enclosed aiongwith technical bid. -

20% in terms of Section 206AA shall be deducted.
one year and must mention the said-period in the Technical Bid {if any)

sample so used/dquged in the random checking should be replaced by the supplier..

Payment of the bill will be paid
complete supply qf the articles and completion of inspection process. : '

rates should be valid for a
year from the dof_e of order. .

Saket Courts, Delhi/New Delhi or as directed by this office. No cartage/ transport charge
exira, : * ; :

constitute a material deviation, provided such waiver does not prejudice or affect the relati
any bidder. '

me, need not
urn for the last

Higher Slab @

um period of

somble/supply of the articles will be done at the cost of supplier as per rules & the

only aofter fhe'

period of one

Dwarka and
will be paid

ich does ndt
ve ranking of

cate or copy

of filing of VAT return (DVAT for the last financial year 2016-17. 5
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whatsoever and na representation of any kind will be entertained. S
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(DR. KAMINI LAU)
Chairperson, Purchase Committee/

 Additional District & Sessions Judge,
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